
  

   
 

        
      

      

       

 

   
 

   

   

   
 

  

        

          

              
            

         

            

          

   

   
  

           
     



             

           

          
         

       

           

         

         

              

           

       

            

          

           

          

          

            
        

       

           

            

          

            

           

           

        
         

            
           

             



     

                

           

              

          
             

         

           

          

           

             

        
                

           
            

         
           

           
          

             
           

 

            
              

          

             
             
            

             
            

 



The Terms of the Setuement shall be executed as per the Settlement Deed and
also to be signed by the parties and the witnesses and to be made part of the
se*lement. It shall be binding on the heirs, executors, nominees or any
assignee of the signatory pafties.

hftevert back the fulfilment of the Terms, matter is now listed for hearing on
22,1L.2lJt7.

5

6.

Pantula Mohan
Member (ludicial)

08.11.2017
ah

M.K. Shrawat
Memb€r (Judicial)

-4-

Raveshia Group to the Bajaj Group and the transfer of the sdid 15,000/- equjty

shares by the Bajaj Group to the Raveshia Group or thet nominee Hyacinth

Enterprises M. Ltd. is in ful and final set ement of all the

claims/demands,/disputes between the Bajaj Group and the Raveshia Group

and/or HPWPL and/or its nominee Hyacinth Enterprises M. Ltd. and that upon

payment of the said consideration of Rs. 13,40,00,000/- (Rupees Thitteen

Crores Forty Lakhs Only) Less the Tax Deductions, the Bajaj Group shalt not
have any claim or demand of any nature whaEoever against the Raveshia Group

or the Respondent Company or its nominee Hyacinth Enterprises M. Ltd.

(7) It is ordered and directed that upon receipt of Rs. 8,4q00,000/- (Rupees

Thirteen Crores Forty Lakhs Only) less Tax deductions, by the Bajaj Group from
the Raveshia Group and/or 16 nominee Hyacinth Enterpises ht Ltd. and upon

the transfer of the said 15000 equity shares by the Baj4 Group to the Raveshia

Group or their nominee Hyacinth Enterprises ht. Ltd. the Raveshia Group and/or
its nominee Hyacinth Enterprises M. Ltd. and/or the Rnpondent Company

Hansnj Pragji Warehousing A4. Ltd. shatt not have any claim or demand of any
nature whatsoever against the Bajaj Group.

(8) It is ordered and directed that this order shalt be finat and binding upon the
Petitioner, the Responden5, as also all other persons clajming through or under
the aforesaid pafties as also their respective heirs, executors, administntors,
nominees a nd assignees.,,
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